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No. 377] NEW DELHI, WEDNESDAY, JANUARY 28, 2026/MAGHA 8, 1947
ECREISE
(cfaror wexr )

rehevTaTe, 28 ST, 2026

FT.31. 405(37).— ot srferf=raw, 1989 (1989 T 24) i €T 20A F¥ IT-LTT (1) FTXT Y& AT
T TART F2d g0 (S 3 36 ATA = gr 7 2 ), % 99, 39 T § §q€ &I % TH7q (6 qrEas s
29T AT I o, ATIAT | qad A T Gierd [awor, ey I29r TsT & HdreT ool § Hienft 52 %
TIAFHTITE T S2TIST UTHI § 30,51, 658/17—12 9¥ HITY ST 439 & T IL HSF ST Hq 6 (FHIT, 371
T AT Y IRASET & Feamed & O sraeds 8, vag gy UHE i T SATEuger F v ST wer
IO HT gl

Fre AT =ARE, ST I IH § &= T@ar g, 98 =H ATIg=Ar & To0T H THe i qaE T
Tre (30) AT &t srafer & <fiaw, 3<% sfafaas it ar 20-D T IT-6T7 (1) % Siavid, ITAh 32T & o0
ITF I o ATAURT 3T ITANT 92 AT TET FT qhaT 2

T U ST G STERIEOT g TeqH TTTEERTT, ST TSTed Hed ST, TETLH &l [ofad &9
H TEQA il STOIAT TAT S AT LY T7% &9 & ffohd U ST qer ITiahr, stIiq Toed §ed
STTERTLN, URTEH STAIRT el ATl SAT<h &l AT & & STHAT FILAT TTFeLTHT & HIEAH & TAATS T ATAL
TR HAM ST qdT TRt A=At &7 g9 & TEq a9 W sfewg & fow 9 sfenew g avw

576 G1/2026 (1)
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ITFERTET (CALA) STRT STa9aeh et ST arefy foelt T srfafiss ST o S, Ar<er g7 UHT srai=iay &1
TR AT S FT THAT 2

I AT 3T aTT 20 - D 3T IT-GTRT (2) % A H TSI g Teqd TTrerhT<l g T 17 Frg
ot streer sifaw grm

TH ATGEAT o AT AT ATAT G T A ST U A A0 ITASH & TAT Togh A<k qeq
TTERTET (CALA) F ST FTATAT | IAHT SATATRA H¥ Tl 2|
LA
ATERIGUr | AT F7 e Aiehft w2 & TEAFFITg Ua STrIET UTHI H, FTHATST vt  siasta, T,
658/17-12 9% eI THITE H&AT 439 % T 9¥ A% U A & AT 2, T Ac 7.157 Cts &=we il

i
IECEIC I IERI
IEEIEEETE L EAR R
HEH & ATH : TSt
TTH T A1 : WAHeTg
- ‘
? LP&. | adeor g gfy #r &E: ETAC_CT Waj%ﬁ A
EEJES
144-2A1,
144-2A2,
1 71 144-2B, 144- TE&T EIURIT] 0.043 0.0174014830
3A1, 144-
3A2,144-3B
2 97 144-4B Tt IR 0.022 0.0089030841
3 254 145 TFIE qEART 0.595 0.2407879600
4 255 231-1b1 TET IR 0.034 0.0137593120
5 259 231-1b1 Tt RIS 0.037 0.0149733690
6 266 240-1 EIRECIED LTS 0.01 0.0040468560
7 267 240-2 EIRECIED LTS 0.082 0.0331842230
8 268 241 EIRECIED LTS 0.014 0.0056655990
9 270 242 EIRECIED LTS 0.284 0.1149307200
10 271 244-1 EIRECIED LTS 0.129 0.0522044480
11 272 243-1 QIR qLHT 0.183 0.0740574730
12 283 243-2A T sttt 0.081 0.0327795370
13 284 243-2 T sttt 0.058 0.0234717670
14 285 243 qET IR 0.036 0.0145686830
15 286 243 Tt sttt 0.007 0.0028327995
16 288 244-2 EIEEEIED qLHT 0.419 0.1695632800
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HILT T TSIA . AHTYTL

17 289 230 EIRE=IEd AT 0.556 0.2250052200
18 290 227-2 G EIRURIES 0.08 0.0323748500
19 291 227 G EIURIES 0.096 0.0388498220
20 | 295 227'212’72_27'2’ et St 0.293 0.1185728900
21 301 229 G EIURIES 0.061 0.0246858240
22 302 229 Tt sttt 0.064 0.0258998810
23 303 228 Tt st 0.041 0.0165921110
24 304 229 Tt sttt 0.11 0.0445154200
25 305 229 Tt strafafa 0.057 0.0230670820
26 306 229 Tt strafafa 0.057 0.0230670820
27 309 229 Tt strafafa 0.043 0.0174014830
28 310 229 Tt strafafa 0.045 0.0182108540
29 311 246-3 Tt strafafa 0.198 0.0801277570
30 322 246-2 Tt shrertata 0.091 0.0368263930
31 323 246-1 Tt shrerfata 0.034 0.0137593120
32 338 247-2 Tt st 0.007 0.0028327995
33 339 247-2 TET EIRpIn] 0.007 0.0028327995
34 342 247-1 EIEEEIED qLHT 0.002 0.00080937128
35 345 286 EIEEEIED qLHT 0.174 0.0704153020
36 346 287 EIEEEIED qLHT 0.001 0.00040468564
37 564 1175;01:8’ T EiRRIn] 0.343 0.1388071800
38 565 146-1 EIRE=IEd LT 0.127 0.0513950770
39 571 146-2 Tt RIS 0.232 0.0938870690
40 | 1931 247-2 Tt RIS 0.004 0.0016187426
41 1932 247-2 Tt EIURIES 0.006 0.0024281139
Total 4.763 1.92751771502
St &1 71 - FfaeTeT
Rfiew &1 99 : =T
HEA T AT : AT
TTH &1 AT ; SQIqET
? LP . | @deor & r qfa 1 Eg: EZTCT Wajé&r o
EEIES
1 622 384-3 G-D |t 0.023 0.0093077698
2 | 3090 384-3 G-D |t 0.092 0.0372310790
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3 | 3091 384-4 G-D | 0.118 0.0477529060
4 | 3093 383 G-P | TRETE 1.961 0.7935885400
5 | 3113 377 G-P |TREE 0.150 0.0607028500
6 | 3096 381 G-P |TREE 0.016 0.0064749703
7 | 3094 382 G-D | 0.025 0.0101171410
8 | 3097 380-4 G-D |t 0.009 0.0036421708
Total 2.394 0.9688174269

7.157 2.89633514192

[®1.9. RSP/Gazette/20A/LC.N0.439/BZA-VSKP/BZA]
HAS FAT, "2 / |7/ et

MINISTRY OF RAILWAYS
(South Central Railway)
NOTIFICATION
Secunderabad, the 28th January, 2026

S.0. 405(E).— In exercise of the power conferred by sub-section (1) of Section 20A of the
Railways Act, 1989 (24 of 1989) (herein after referred to as the said Act), the Central Government after being
satisfied that for the public purpose, the land, the brief description of which is given in the schedule annexed
here to, is required for the execution of The Special Railway Project namely, “Construction of Road Over
Bridge in Lieu of Level Crossing (LC) No. 439 at Km.658/17-12” in Ravikampadu, Bendapudi Villages of
Thondangi Mandal in Kakinada District in the State of Andhra Pradesh, hereby declares its intension to
acquire such land.

Any person interested in the said land may, within a period of thirty (30) days from the date of
publication of this notification in the Official Gazette, raise objection to the acquisition and use of such land
for the aforesaid purpose under sub-section (1) of Section 20-D of the said Act.

Every such objection, shall be made to the Competent Authority for Land Acquisition(CALA),
namely, Revenue Divisional Officer, Peddapuram in writing and shall be set out the grounds there of and the
Competent Authority and Revenue Divisional Officer, Peddapuram shall give the objector an opportunity of
being heard, either in person or by legal practitioner and may, after hearing all such objections and after
making such further enquiry, if any as the Competent Authority for Land Acquisition(CALA) thinks
necessary, by order, either allow or disallow the objections.

Any order made by the Competent Authority for Land Acquisition under sub section (2) of section
20(D) of the said act shall be final.

The land plans and other details of the land covered under this notification are available and can be
inspected by the interested persons at the aforesaid office of the Competent Authority (CALA).
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SCHEDULE

Description of Lands in Acquisition: Construction of Road Over Bridge In lieu of Level Crossing No.
439 at Km.658/17-12 to an extent of Ac 7.157 Cts in Ravikampadu, Bendapudi Villages of Thondangi
Mandal in Kakinada District.

Name of the District: Kakinada

Name of the Division: Peddapuram

Name of the Mandal: Thondangi

Name of the Village: Ravikampadu

SL LP No Survey Nature Type of Land Area in La;llgclttlr:e{; m
NO ) Number of Land (Ac.Cts.)
Land
144-2A1, 144-
U7 | aaL | DY Zeroyiti 0.043 0.0174014830
3A2,144-3B
2 97 144-4B Dry Zeroyiti 0.022 0.0089030841
3 254 145 Poramboke Govt 0.595 0.2407879600
4 255 231-1bl Dry Zeroyiti 0.034 0.0137593120
5 259 231-1bl Dry Zeroyiti 0.037 0.0149733690
6 266 240-1 Poramboke Govt 0.01 0.0040468560
7 267 240-2 Poramboke Govt 0.082 0.0331842230
8 268 241 Poramboke Govt 0.014 0.0056655990
9 270 242 Poramboke Govt 0.284 0.1149307200
10 271 244-1 Poramboke Govt 0.129 0.0522044480
11 272 243-1 Poramboke Govt 0.183 0.0740574730
12 283 243-2A Dry Zeroyiti 0.081 0.0327795370
13 284 243-2 Dry Zeroyiti 0.058 0.0234717670
14 285 243 Dry Zeroyiti 0.036 0.0145686830
15 286 243 Dry Zeroyiti 0.007 0.0028327995
16 288 244-2 Poramboke Govt 0.419 0.1695632800
17 289 230 Poramboke Govt 0.556 0.2250052200
18 290 227-2 Dry Zeroyiti 0.08 0.0323748500
19 291 227 Dry Zeroyiti 0.096 0.0388498220
20 | 295 227'212’72_37'2’ Dry Zeroyiti 0.293 0.1185728900
21 301 229 Dry Zeroyiti 0.061 0.0246858240
22 302 229 Dry Zeroyiti 0.064 0.0258998810
23 303 228 Dry Zeroyiti 0.041 0.0165921110
24 304 229 Dry Zeroyiti 0.11 0.0445154200
25 305 229 Dry Zeroyiti 0.057 0.0230670820
26 306 229 Dry Zeroyiti 0.057 0.0230670820
27 309 229 Dry Zeroyiti 0.043 0.0174014830
28 310 229 Dry Zeroyiti 0.045 0.0182108540
29 311 246-3 Dry Zeroyiti 0.198 0.0801277570
30 322 246-2 Dry Zeroyiti 0.091 0.0368263930
31 323 246-1 Dry Zeroyiti 0.034 0.0137593120
32 338 247-2 Dry Zeroyiti 0.007 0.0028327995
33 339 247-2 Dry Zeroyiti 0.007 0.0028327995
34 342 247-1 Poramboke Govt 0.002 0.00080937128
35 345 286 Poramboke Govt 0.174 0.0704153020
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36 | 346 287 Poramboke | Govt 0.001 0.00040468564
37 | sea | 147 1‘;8’ 130- 1 ppy Zeroyiti 0.343 0.1388071800
38 565 146-1 Poramboke Govt 0.127 0.0513950770
39 | 571 1262 Dry Zeroyiti 0.232 0.0938870690
20 | 1931 2472 Dry Zeroyiti 0.004 0.0016187426
41 | 1932 2472 Dry Zeroyiti 0.006 0.0024281139

Total 4.763 1.92751771502

Name of the District: Kakinada

Name of the Division: Peddapuram

Name of the Mandal: Thondangi

Name of the Village: Bendapudi

Land Area in

SL Surve Nature Type of Land Area in
No | LPNo. | Ol er of fand (Ac.Cts.) Hectares
Land
1 622 384-3 G-D Zeroyiti 0.023 0.0093077698
2 3090 384-3 G-D Zeroyiti 0.092 0.0372310790
3 3091 384-4 G-D Zeroyiti 0.118 0.0477529060
4 3093 383 G-P Poramboke 1.961 0.7935885400
5 3113 377 G-P Poramboke 0.150 0.0607028500
6 3096 381 G-P Poramboke 0.016 0.0064749703
7 3094 382 G-D Zeroyiti 0.025 0.0101171410
8 3097 380-4 G-D Zeroyiti 0.009 0.0036421708
Total 2.394 0.9688174269
7.157 2.89633514192
[F. No. RSP/Gazette/20A/LC.No.439/BZA-VSKP/BZA]
MANOJ KUMAR, CE/C/RSP
P
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